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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Original Application No. 327 of 2023

In ref: News item published in India Today dated 30.04.2023 titled '3
minors among 11 dead in Ludhiana gas leak, Punjab govt.

announces Rs 2 lakh ex-gratia''.

Reply in the form of Affidavit by Surabhi Malik, IAS,

Deputy Commissioner, Ludhiana

It is most respectfully showeth :-

1. That undersigned is posted as District Magistrate, Ludhiana and thus
filing the reply as Respondent.

2. That Hon’ble Green Tribunal has passed the order dated 13.07.2023 by
relying upon O.A. No. 327/2023, in the light of media report of death of
11 persons, including three minors, at Ludhiana on account of gas leak in
Giaspura area of the city on April 30, 2023 and then Hon’ble Tribunal
passed order that:

“ National Green Tribunal constituted an eight member fact-
finding joint Committee to be headed by Chairman, Punjab State PCB.
Other members of the Committee will be Regional Director (North),
CPCB, Industrial Toxicology Research Centre (ITRC), Lucknow,
nominee of Director, PGI Chandigarh, nominee of NDRF, State PCB,
District  Magistrate, -Ludhiana and  Commissioner, Municipal
Corporation, Ludhiana. State PCB will act as nodal agency for

coordination and compliance. The Committee may meet within one week
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from today and complete its task preferably within one month. It will be
free to interact with any other department, institution or individual and
undertaking visit to concerned sites. The Committee will be free to
function online or offline as the situation may warrant. The Committee
may give its report to this Tribunal on or before 30.06.2023 by e-mail at
Judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF. If any violators are
identified, they may also be given a copy of the report for their response,
if any, before the next date.

In the meanwhile, the District Magistrate, Ludhiana may ensure
payment of compensation (@ Rs. 20 lakhs each to the heirs of 11 persons
who have died, deducting the amounts, if any, already paid within one
month. The Committee may mention the details of persons who have
died and persons injured with extent of injuries suffered by them. It may
also recommend measures to be taken in future to prevent such
incidents.

It is submitted that as per directions received from Hon’ble National
Green Tribunal in reference of Original Application No 327 of 2023, that
District Magistrate, Ludhiana .may ensure payment of compensation @
Rs. 20 lakhs each to the heirs of 11 persons who have died, deducting the
amounts, if any, already paid within one month. This office has
appointed Sub Divisional Magistrate, Ludhiana (West) as Nodal Officer
for disbursement of compensation amount. As per report received from
Sub Divisional Magistrate, Ludhiana (west) vide letter No- 3237 dated-
12.07.2023 that the compensation to the next kin of the 8 deceased
persons of Rs. 20 lacs has been disbursed and compensation of Rs. 1 lakh

has been paid to the 4 injured persons in the tragedy. The details of
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compensation to next of kin of 3 deceased are mentioned in Para 5. The
detail of 4 injured persons, 11 deceased persons and their next of kin and
details of amount of compensation are attached herewith (Attached at
Annexure - C)

. As per report received from Sub Divisional Magistrate, Ludhiana (west)
vide letter No. 3237 dated- 12.07.2023, it is also submitted that after the
death of Sourav Goyal and his wife Preeti Goyal their son Yug is the
only heir, so the amount of Compensation of Rs 40 Lac (20 Lac each)
has to be disbursed to their son Yug in the shape of F.D.R as he is a
minor. Besides, after the death of Kamlesh Goyal Wife of Ashok Goyal
both the sons namely Sourav Goyal (Deceased) and Gourav Goyal were
the heirs of deceased Kamlesh Goyal and the amount of compensation in
the lieu of the deceased Kamlesh Goyal is to be disbursed amongst her
both sons in the equal share i.e Rs 10 Lac each since her son Sourav
Goyal and daughter in law Preeti Goyal W/o Sourav Goyal expired in the
tragedy, Yug son of Sourav Goyal and Preeti Goyal becomes heir of
Kamlesh Goyal so the amount of compensation @10 lac is liable to be
paid to Gourav Goyal (Son) and Rs 10 lac to be paid to Yug(Grandson).
Thus Rs 50 Lac (Rs 40 lac on account of death of his parents Sourav
goyal and Preeti Goyal and Rs 10 lac on account of death of his
Grandmother Kamlesh Goyal) is to be paid to Yug. As Yug is minor the
case of legal guardianship of Yug is yet to be decided and is under
process.

. As Explained above previous status and in Case of pending payment of
Yug (1..350 Lakhs) Sub Divisional Magistrate, Ludhiana (West) vide
letter no. 4276/SDC-1 dated 28.09.2023(Attached at Annexure-A)

stated that the case for Appointment of Legal Guardian of Yug is pending
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in the court of Sh. Mandeep Mittal, Additional Principal Judge, Family
Court, Ludhiana and the case is listed for next hearing of 23.10.2023.

. That in compliance to the orders of Hon’ble NGT dated 13.07.2023, New
Delhi Sub Divisional Magistrate, Ludhiana (West) vide its letter no. 3438
dated 31.07.2023 (Attached at Annexure-B) submitted its report that
%45 Lakhs have been deposited in Yug Goyal Joint Account with his
Maternal Grandfather in which, District Child Protection Officer,
stated that Child Welfare Committee Ludhiana and Child Welfare
Committee, Sultanpur (Uttar Pradesh) declared Yug’s Maternal
Grandfather and Graﬁdmother as a FIT person with a condition
that the FDR must be matured at the age of attaining of maturity of
Yug and henceforth 45 Lakhs (340 Lakhs through FDR No.
42119542853 dated 27.07.2023 and 5 Lakh through FDR no.
42119620837 dated 27.07.2023) (Attached at Annexure-B) have been
deposited in Yug Goyal’s Joint Account with his Maternal Grandfather in
SBI Bank Account no. 42112294923 by Sub Divisional Magistrate
Ludhiana West as shown in report.

. SDM West has submitted the fresh report for ¥T5 Lakh remaining
payment of PMNRF vide letter no. 4276/SDC-1 dated 28.09.2023
(Attached at Annexure-A) which states that case for Appointment of
Legal Guardian of Yug is pending in the court of Sh. Mandeep Mittal,
Additional Principal Judge, Family Court, Ludhiana and the case is listed
for next hearing of 23.10.2023 and meanwhile Sub Divisional Magistrate
Ludhiana West has written to the Hon’ble Under Secretary, PMNRF,
New Delhi vide letter no. 4474 dated 12.10.2023 (Attached at
Annexure-D) in which it is prayed that the amount of compensation of

X5 lakhs may also be paid to Yug Goyal minor child in shape of FDR
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with condition that the FDR must be matured at the age of attaining
maturity of Yug and the FDR would remain in the custody of Sh.
Maternal Grandfather of yug as he has been declared fit person by child
welfare committee Ludhi_ana, and child welfare committee, Sultanpur.
The undersigned has followed the instruction passed earlier
by Hon’ble National Green Tribunal. In view of the submissions made
herein above, necessary instructions may be passed and original
application no 327 of 2023 may be disposed off accordingly by this
Hon'ble Tribunal. That any instruction passed by this Hon'ble Tribunal to
the undersigned shall be complied with in letter and spirit.
It is, therefore, prayed that the Original Application No. 327 of

2023 may kindly be disposed off with appropriate orders.

Submitted by

(Surabhi MaHK, IAS)

District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no.l to 7 of the above reply are
true and correct to my knowledge as derived from the official record. No part of

the above reply is false and nothing material has been kept concealed therein.

S

Dated:- (Surabhi Malik; IAS)

Place:- District Magistrate, Ludhiana
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Office of the Sub Divisional Magistrate Ludhiana West
To

* The Hon'ble Under Secretary,
* Prime Minister National Relief Fund, -
" New Delhi. +

“No. Yty Daes 13)oaz

Subject News item published in India Today éated.30.04.2023 titled 3 minors among 11
" dead in Ludhiana gas leak, Punjab Govt. announces Rs. 2 Lakh Ex
' Gratia.(Reference Pending Payment of Yug Goyal).

It is submitted that an amount of Rs. 2 Lac was to be paid from PMRF to the next
of kin of the person who lost their lives in Gyaspura gas leak tragedy. Accordingly the amount of
compensation has been released to the concerned except in case of Yug Goyal S/o Sourav Goyal
who is minor; Yug lost his 3 family members in this Gas leak tragedy which include his mother
Smt. Preeti Goyal, his father Sh. Sourav Goyal and his Grandmother Smt. Kamlesh Goyal.

: The amount of compensation of Rs. 2.00 lac in lie of the deceased Smt. Kamlesh
Goyal(Grandmother of Yug) was to be paid amongst the two surviving legal heirs of the above
deceased i.e Gaurav Goyal(Son) and Yug Goyal(Grandson) in 1/2 share. Accorodingly,

. compensation amounting to Rs. | Lac has been paid to Gaurav Goyal. Now compensation
payable in favour of Yug on acount of death of his father Saurav Goyal @ Rs. 2.00 lac, His
mother Preeti Goyal @ Rs. 2.00 lac and his grandmother Kamlesh Goyal @ Rs. 1.00 lac remains
to be paid.Earlier an amount of Rs. 45 lac as compensation amount by CMRF has already been
paid to Yug in shape of 2 FDRs( one for Rs. 40 lac and osze for Rs. 5 lac).

According it is prayed that the amount of ompensation of Rs. 5.00 lac from
PMRF may also be paid to Yug minor child in shape of FDR with condition that the F.D.R must
be matured at the age of attaining of majority of Yug.
_The bank a/c details of Yug are as under:

o

Nante Bark Name Branch Afe No. IFSC Code
Yug Goyal SBI Musafirkhana,Sultanpur 42112294923 | SBIN0001025
Musafirkhana.

The FDR would remain in the custody of Sh. maternal grandfather of Yug as he
has been declared it person by Child weifare committee Ludhiana and Child welfare committge,
Sultanpur. It is also worth to mention here that the above persons namely Sh. Radheshyam

-maternal grandfather of Yug and Smt. Kusum Maternal grandmother of Yug hav also a filed a

case in the Court of Principal Judge Family court/Guardian Judge, Ludhiana fg

appointing as
guardian of Yug.
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